
(a) tbe W u r e  and extent of f tfu -  whlcfo was lflMy W  attach’ tfee
dulent transactions detected in  the duction in the said industrial unider-
affairs of the National Company taking and it*was necessary to  pace*
Limited, owned by Shri R. N. Goenka vent such a situation,
and his associates; and
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(b) the immediate causes for Gov
ernment’s decision to take over the 

management of this Company and 
the directors appointed for this pur
pose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUAV <a) The manage
ment of the company obtained loans 
from various financial institutions and 
dishonestly utilised these amounts for 
giving advances to various concerns 
which were under the influence or 
control of Shri R. N. Goenka for the 
ostensible purpose of supplying raw 
jute to the company. The company 
also paid amounts as interest free ad
vances to certain suppliers though 
these parties neither required such 
large advances for supplying raw jute 
to the company, nor traded in the 
busmnss of supplying raw jute but 
were only put up and brought into 
existence for diverting the funds of 
the company. Huge advances were 
utilised for the purchase of the .shares 
of Indian Iron and Steel Company 
Limited by Shri Goenka through in
termediaries who in turn received the 
money from the parties who were 
paid advances by the company. Sales 
weie made at lower rates to parties 
connected with Goenkas The ma
nagement also cheated the State Bank 
of India by rendering false statement 
of stocks with them

fb) In exercise of the powers under 
Section 18AA of the Industries (De
velopment and Regulation) Act, 1951, 
the Government has authorised a 
body of persons to take over the ma
nagement of the National Company 
Limited as the Government was -satis
fied that the persons in charge uf the 
industrial undertaking viz. National 
Company lim ited had, by diversion 
of funds brouabt about a situation

M/s East Anglia Plasties (India;
Limited

2152 SHRI INDRAJIT GUPTA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state whether any inspection 
ha«s been conducted on the basis of 
the allegation that the prospectus trf 
M/s. East Anglia Plastics (India) Li
mited is fraudulent, in so far as the 
said prospectus refers to a collabora
tion agreement dated 19th September 
1956. and suppresses the fact that 
Government of India had issued capi
tal issues consent on 25th June, 1956 
and import licence on 18th July, 1956?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); An inspection of 
the books of accounts of the company 
under section 209(4) of the Compa
nies Act, 1956 was carried out m 
October/November, 1074 and the a l
legation referred to by the Hon’ble 
Me nber was not substantiated m the 
inspection Teport.

Travel Concession to Disabled 
Defence Personnel

2153 SHRI INDRAJIT GUPTA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government propose 
to give some rail travel concessions 
to disabled defence personnel in view 
of their services to the country; and

(b) it so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): («) a n d '(b ) . ' Rail
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'W r« il cMc&rtlon Is Wfready adiiiis- 
<tbSa to all Orthopaedically handi
capped persons who suffer from the 
Ittbfetantlal loss of the functions of 
tHy’ToWfT extremities and to all blind 
persons including such disabled de
fence personnel. There is no propo
sal to give travel concession to de
fence personnel suffering from any 
other disability.

Bailwayt inability to lay new Lines 
during Fifth Plan

2154. SHRI SOMNATH CHATTER
JEE: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether on June 19. 1976, he 
told the press at Bombay that the 
Railway would not be able to lay new 
railway lines during the Fifth Plan 
because ot a lack of financial resour
ces; and

(b) if so, the facts thereabout?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a) and (b) The 
Railway Minister made a general 
statement during the course of his 
Press Conference regarding the short
age of resources and the difficulty m 
taking up the construction of more 
new railway lines in the 5th Plan ex
cept those required for core sector of 
the economy.

Conversion of Dhrangadhra-Kuda Sait 
Siding into Broad Gauge (Western 

Railway)

2155. SHRIMATI ROZA DESH- 
PANDE; Will the Minister of RAIL
WAYS be pleased to state;

Whether afty representation has 
been received by him and other Rail
way authorities, requesting* the con
version of the Dhrangadhra-Kuda Salt 
Siding from metre gauge to broad 
MUfe an Western Railways; if so, 
degtiatan taken thereon; and

(b^ whether any estimate has be ta  
made regarding the cost of conversion 
of this 21 KM siding into breadh£auge;
if so, how much will it cost?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHfU 
BUTA SINGH), (a) Yes.

(b) According to a rough appraisal 
the cost of conversion from MG to 
BG is about Rs. 72 23 lakhs and the 
pioposal is financially not justified.

Visit of Officials of IDPL to Foreign 
Countries

2156 SHRI SOMCHAND SOLANKI: 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased 'to 
state:

(a) whether recently Managing 
Director, IDPI, and some other Gov
ernment officials visited foreign coun
tries m search of technology for IDPL 
and HAL;

(b) if so, the results of their visit 
and foreign exchange incurred on 
their visit and source which incurred 
this expenditure; and

(c) for how many bulk drugs IDPL 
and HAL weie atole to obtain techno
logy during the past three years?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C. 
SETHI), (a) An Indian Drugs and 
Pharmaceuticals Limited (IDPL) De
legation consisting of their Managing 
Director and two technical experts 
visited foreign countries during June- 
July, 1976 for locating technologies 
for certain drugs Secretary (Chemi
cals and Fertilizers) who attended 
FAO Commission on Fertilizers meet
ings m Rome, was also present during 
Indian Drugs and Pharmaceuticals 
Limited Delegation’s visit to some of 
the plants.

(b) Indian Drugs and Pharmaceu
ticals Limited Delegation was able to  
conclude agreement for technical




